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Judgement

1. Supplementary-affidavit filed today, is taken on record. Heard learned counsel
for the petitioner, learned Standing Counsel for the respondent No. 1 and Sri Ajit
Singh for the respondent No. 2.

2. By means of the present petition, the petitioner is challenging the
advertisement duly published in newspaper "Hindustan" dated 9.9.2013
(Annexure 18 to the writ petition) issued by the respondent No. 3 for making
fresh selection against five posts of Lecturer in Mohammad Hasan Post Graduate
College, Jaunpur.

3. According to the petitioner, she was appointed as Lecturer in B.Ed.
Department in Mohammad Hasan Post Graduate College, District Jaunpur on
contractual basis under the self finance scheme. It is submitted that her
appointment was duly approved by the Vice Chancellor vide order dated
27.2.2008 and appointment was made for the period of 3-5 years with a
condition that the petitioner will complete her Ph.D/NET/SLET by 30.6.2009. It is
the case of the petitioner that under the Government orders relating to teachers"
appointed under the self financing scheme, it is provided that after completion of
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the initial term of appointment, renewal of the term for five years is to be
considered if the work and conduct of the teacher is found to be proper. It is her
case that without considering renewal of appointment of the petitioner the post
has been advertised. Learned counsel for the petitioner further submitted that
other persons, namely, Brijesh Kumar Dubey, Haushila Prasad Pandey, Ravi
Kumar Mishra etc., with the same qualification, as the petitioner possesses, are
continuing as Lecturer, therefore, the petitioner should also be allowed to
continue as a Lecturer and, as such, the advertisement to fill up the post of
Lecturer, on which petitioner is working, is not justified.

4. From the record, we find that the appointment of the petitioner was approved
by the University vide letter dated 27.2.2008, which has been annexed as
Annexure 10 to the writ petition. The said letter reveals that in view of the
N.C.T.E. letter dated 29.6.2006 if the selected candidate does not attain
qualification of either NET/SLET/Ph.D. by 30th June, 2009, the approval of
appointment of such candidate would stand automatically cancelled. Admittedly,
the petitioner''s appointment was on contractual basis under the self finance
scheme and the appointment was approved with a condition that the petitioner
must qualify either NET/SLET/Ph.D by 30th June, 2009, which the petitioner has
admittedly not qualified. As the appointment of the petitioner was conditional on
fulfilment of the aforesaid eligibility condition, which the petitioner has failed to
fulfill, we do not find any substance in the submission of the petitioner that her
appointment was entitled to be considered for renewal.

5. It is settled law that a person must possess the minimum eligibility
qualification for the post on which he or she is to be appointed. The Government
Order dated 13.12.2006, which has been annexed as Annexure 5 to the writ
petition, clearly provides that in addition to either M.Ed., M.A. (education) with
B.Ed., a candidate must be NET/SLET in education or must possess such
equivalent qualification as the University Grants Commission from time to time
provides. For the reasons aforesaid, we do not find any good ground to interfere
with selection process pursuant to the impugned advertisement. The writ petition
is, accordingly, dismissed.
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